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Passep By tur Lreistative Councin oF INDIA.

(Received, the assent of the Qovernor General on the 5ih September 1857.)
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AN Act to establish and incorporate an Uwwersity of Madras.

Waergas, for the better encouragement of Her Majesty’s subjects of ali
classes and denominations within the Presidency of Fort
St. George and other parts of India in the pursuit of a
regular and liberal course of education, it has been determined to establish an
University at Madras for the purpose of ascertaining, by means of examina-
tion, the persons who have acquired proficiency in different branches of Litera-
ture, Science, and Art, and of rewarding them by Academical Degrees as
evidence of their respective attainments, and marks of honor proportioned
thereunto ; and whereas, for effectuating the purposes aforesaid, it is expedient
that such University shiould be incorporated: It is enacted as follows: (that
1s to say)-— '

Preamble,

Tncorporation. - I. The following persons, namely,
The Right Honorable Grorge Francrs Rosorr, Lorp HARRES,
Governor of Fort St. George.

The Honorable S$ir Curisrorurr Rawrinson, Knight,
Chief Justice of the Supreme Court of Judicature at Madras.

The Right Reverend Tromas DEALTRY,
Doctor of Divinity, Bishop of Madras, Hx-gficio.

fhe Honorable Siw PATEICK' Grant, Lieutenant-General, Knight Coramander
of the Most Honorable Order of the Bath,
Commander-in-Chief of the Forces in Madras, fa-gficio.
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The Honorable Wavter Fruior,
Member of the Council of Madras, Bu-officio.

The Honorable Str Hewxry Conyvenam - Monreomrury, Baronet,

Member of the Council of Madras, Fz-oficio.

. ATEXANDER J oHN ARBUTHNOT, Esqmr
“Director of Pubhe Tostruction, HEa-oficio.

Erre Burron Powrw, Evsqujre,
Principal of the Presidency Ooﬂege, Fln-gfficio.

Hzxry Forrrey, Esquue
Acting Principal of the Pfemdency College, Hz-ofi feio.

Jamrs Kriniz, Esqmre,
President of the Medical College Council, Fiz-offcio.

The Honorable Stz gy DA‘VISON, Kaight,
Puisue Judge of the Supreme Court of Judicature ab Madras.

Tromas Pycrorr, Esquire,
('hief Secretary to Government,

Epwarp Marrsy, Esquire,
Acting Chief Seeretary to Government.

Janzs Dewar Bourprrrow, Esquire,
Secretary to Government.

Hewry Forsus, Hsquire,
Acting Secretary to Gove nment.

Colonel CrarLEs ALFRED 13EOWNE,
Secretary to Governmen .

Janmes Bramm Pruston, T :quue
Physican General.
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The Reverend Roprrr Haviwy, Master of Arts,
Principal of the Doveton College.

J. Townsgens Fowrer, Hsquire,
Principal of the Government Normal School.

P, Soosrovoonoo Narpoo,
President of Patcheapah’s Institution.

= S : : et ) ot
. Wrinnianm Awsross MoreHEAD, Esgnire,
Provisional Member of the Council of Madras.

Gy Lusnineroy PrenpEreasT, Hsquire,
Accountant General.

Colonel Arnruur Tromas Corrown,
Commandant of Engineers,

Colonel Cuarrnes Epwarp FABir,
Chief Engineer in the Department of Publie Works.

Tieutenant-Colonel Trowas Towxsenp Prars, Companion of the Most
" Homnorable Order of the Bath,

Qonsulting Engineer for Railways.

Tieutenant-Colonel Groror Parrovr, Companion of the Most Honorable
Order of the Bath. '

The Reverend Joux Ricasrps, Master of Arbs.

Taentenant-Colonel Freprrick Conyers Corrox,
Acting Mint Master.

Cairrvr BUNCANADUM SASERY, ,
Head Interpreter in the Supreme Court of Judicature.

Joun Emzrivs Maver, Esquire,
Professor of Chemistry and Pharmacy in the Madras Medical CUollege.
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The Reverend Roserr Krrr Hamruron, Master of Arts.

The Reverend Grorer Hawr, Master of Arts.

The Reverend Prrer Sorexson Rovsrow, Bachelor of Arts.

James SANDERSoN, Esquire,
Surgeon in the Madras Army.

The Revelend J OHN ERAIDWOOD Mastel of Altb

J OHN :DAWSO\‘ MAYNE Bachelor of Arts
Professor of Law, Moral and Mental Philosophy, and Logic, in the Fre-
sidency College.

Ricaarp Bureass, Esquire, Master of Arts,
First Judge of the Court of Small Causes.

Lieutenant-Colonel Jouw Joszru Losm, Military Auditor General.

Witziam Jupson VawsowmmruN, Esquire, Doctor in Medicine,
Professor of Anatomy and Pliysiology in the Madras Medical College.

Samurr Jusupasen, Native Surgeon.
Major Jonn Marrzanp, Superintendent Gun-carriage Manufactory.
The Reverend A. Burgrss,
The Reverend W. GranT,

being the first Chancellor, Vice-Chancellor, and Fellows of the said Univer-
sity, and all the persons who may hereafter become or be appointed to be
Chancellor, Vice-Chancellor, or Fellows as hereinafter mentioned, so long
as they shall continue to be such Chancellor, Viee-Chancellor, or Fellows,
are hereby constituted and declared to be one Body Politic and Corporate
by the name of the University of Madras; and such Body Politic shall by
such name have perpetual succession, and shall have a ecommeon seal, and
by such name shall sue and be sued, implead and be impleaded, and answer
and be answered unto, in every Court of Justice within the territories in
the possession and under the Government of the East India Company.
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[I. The said Body Corporate shall be able and capable in law fo take,
_Power to hold and purchase, and hold any property, moveable or immoveable,
Aspose of property.  which may become vested in it for the purposes of the
sald Univiersity by virtue of any purchase, grant, testamentary disposition, or
otherwise ; and shall be able and capable in law to grant, demise, alien, or
otherwise dispose of, all or any of the property, moveable or immoveables
belonging to the said University ; and also to do all other matters incidental
ar appertaining to a Body Corporate.

TIL  The said Body Oo’fpox"é,te shall consist of one Chancellor, one Viee-
Constitution of Body Chancellor, and such number of ex-officio and other Fel-
Corporate. lows as the Governor of Fort 8t. George in Council hath
already appointed, or shall from time to time, by any order published in the
Fors 8t. George Gazette, hereafter appoint ; and the Chancellor, Vice-Chan-
cellor, and Fellows for the time being shall constitute the
Senate of the said University. Provided that, if any
person being Chancellor, Vice-Chancellor, or Fellow of the said University,
Office vacated by Spall leave India without the intention of returning
ieaving India. thereto, his Office shall thereupon become vacant.

Senate.

IV. The Governor of Fort St. George for the time being shall be
the Chancellor of the said University, and the fivst

Chancellor shall be the Right Honorable George Francis
Robert, Lord Harris,

Chancellor.

V. The first Vice-Chancellor of the said University shall be Sir Chris-
 VioeChansellor. topher Rawlinson, Knight. The Office of Vice-@hﬂan—
cellor shall be held for two years only; and the Vice-
Chancellor herein-before nominated shall go out of Office on the first day of
January 1859. Whenever a vacancy shall occur in the Office of Vice-Chancel-
lor of the said University by death, resignation, departure from India, efffuxion
of time, or otherwise, the Governor of Fort St. George in Council shall, by
notification in the Fort §. George Gazefte, nominate a fik and proper person,
being one of the Fellows of the said University, to be Vice-Chancellor in the
room of the person occasioning such vacancy. Provided that, on any vacancy
in the sald Office which shall occur by effluxion of time, the Governor of Fort
St. Gecrge in Council shall have power to re-appoint the .Vice-Chancellor
herein-before nomivated or any future Vice-Chancellor o such Office.
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VI. The Chief Justice of Her Majesty’s Supreme Court of Judicature,
the Bishop of Madras, the Members of the Council of
Madras, the Director of Public Instruction, the Principal
and Acting Principal of the Presidency College, the President of the Medical
College Council, all for the time being, shall, while filling such Offices, be ex-
officio Fellows of the said University. The whole number of the Fellows of
the said Umvermty, exclusive of the Chancellor and Vice-Chancellor for the -
timme being, shall never be less than thirty ; and whenever the number of the
said Fellows, exclusive as aforesaid, shall, by death, resignation, departure from -
India, or otherwise, be reduced below thirty, the Governor of Fort St. George
in Council shall forthwith, by wnotification in the Fort St George Gazeite,
nominate so many fit and proper persons to be Fellows of the said University,
as, with the then Fellows of the said University, shall make the number of
such Fellows, exclusive as aforesaid, thirty. Bubt nothing herein contained
shall prevent the Governor of Fort St. George in Council from nomisating
- more than thirty persons to be Fellows of the said University if he shall
see fit.

.- Fellows.

VII. The Governor of Fort St. George in Courcll may cancel the
appointment of any person already appointed or hereafter
-The appointment of PP . J pers eady P} ]
& Fellow may be can- t0 be appointed a Fellow of the University, and as soon
welled. . . . - :

¢ as such order is notified in the Gazeffe, the person so

appointed shall cease to be a Fellow.

VIII. The Chancellor, Vice-Chancellor, and Fellows for the time being,
Chancellor, Vice- shall have the entire management of and supemn‘tendencc
i;gﬁ;%ﬂﬁeﬁfhlefl{;ﬁ over the affairs, concerns, and property of the said Univer-
of the University. sity ; and in all cases unprovided for by this Act, it
-shall be lawful for the Chancellor, Vice-Chancellor, and Fellows to act in such
manner as shall appear to them best calculated to promote the purposes
intended by the said University. The said Chancellor,
Vice-Chancellor, and Fellows shall have full power from
time to time to make and alter any bye-laws and regulations (so as the same
- be not repugnant to law or to the general objects and provisions of this Act)
touching the examination for degrees and the granting of the same, and touch-
ing the examination for honors and the granting of marks of honor for &
higher proficiency in the different branches of Ll‘temture Science, and Art
&né‘l

Bye-laws.
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and touching the qualifications of the candidates for degrees and the previous
course of instruction to be followed by them, and the preliminary examina-
tions to be submitted to by them ; and touching the mode and time of con.
vening the meetings of  the Chancellor, Vice-Chancellor, and Fellows ; and,

“in general, touching all other matters whatever regarding the said University.
An‘d all such bye-laws and regulations, when reduced into writing, and after
the common seal of the said University shall have been affixed thereto, shall
be bmchr_}g upon all persons, members of the said University, and all candi-
dates for degrees to be conferred by the same, provided such bye-laws and °
regulations shall have been first submitted to, and shall have received the
approval of, the Governor of Fort St. George in Council. ‘

X, Al questions which shall come before the Chancellor, Vice-Chancel-
Meotings of the Se. lor, and Fellows, shall be decided at a meeting of the Senate
aate. by the majority of the members present; and the Chair-
man ab any such meeting shall have g vote, and, in case of an equality of
votes, a second or casting vote. No question shall be decided at any meeting,
unless the Chancellor, or Vice-Chancellior, and five Fellows, or, in the absence
of the Chancellor and Vice-Chancellor, unless six Fellows at the least shall
be presént at the time of the decision. At every meeting of the Senate,
the Chancellor, or in his absence the Vice-Chancellor, shall preside as Chair-
man ; and in the absence of both, a Chairman shall be chosen by the Fellows

present, or the major part of them.

X. The said Chancellor, Vice-Chancellor, and Fellows for the time

. e e . L .
Appointment and re- being shall bave full power from time to time to appoint
moval of Examinersand  and, as they shall see occasion, to remove all Examiners,

Officers.
Officers, and servants of the said University.

- XI. The said Chancellor, Vice-Chancellor, and Fellows shall have power,
Power to confor de- 2f0er examination, to confer the several degrees of Bachelor
srees. of Axts, Master of Arts, Bachelor of Laws, Licentiate of Me-
dicine, Doctor of Medicine, and Master of Civil Engineering ; they shall also have
power, after examination, to confer upon the candidates for the said several
degrees, marks of honor for a high degree of proficiency in the different branch-
es of Literature, Science, and Art, according to rules to be determined by the
' | bye-laws
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;joyeaiaws to be from time to time made by them under the power in that
behalf given to them by this Act. )

XII. Except by special order of the Senate, no person shall be admit-
Qualiﬁcation for ad. ted as a candidate for the degree of Bachelor of Arts,
;%}bzlgglegf candidates Mas‘ter of Arts, Bachelor of Laws, ILicentiate of Me-

: i - dicine, Doctor of Medicine, or Master .of Civil Engineer- .
ing, unless he shall present to the said Chancellor, ‘Vi’ce—Chancelloz‘, and
Hellows, a certificate from one of the Institutions authorized in that behalf
by the Governor of Fort 8t. George in Councﬂ,' to the effect that he has
completed the course of instruction prescribed by the Chancellor, Vice-Chan-
cellor, and Fellows of the said University, in the bye-laws to be made by
them under the power in that behalf given by this Act.

XITTI. The said Chancellor, Vice-Chancellor, and Fellows shall cause
Esamination for de- 80 examination for degrees to be held at least once in
grees. every year; on every such examination, the candidates
shall be examined either by Examiners appointed for the purpose from
among the Fellows by the said Chancellor, Vice-Chancellor, and Fell. s, or
by other Examiners so to be appointed ; and on every such “xamination
the candidates, whether candidates for an ordinary degree. 07 sor a degree
with honors, shall be examined on as many subjects and in :ach manner as
“ he said Chancellor, Vice-Chancellor, and Fellows shall app: ‘nt.

X1V, At the conclusion of any examination of the candidates, the
~ Examiners shall declare the name of svery candidate
. whom they shall have deemed entitled +o any of the said
degrees, and his proﬁci.ency in relation to other candidetes ; and also the
honors which he may have gained in respect of his proficiency in that
department of knowledge in which he is abct to graduate; and he shall
receive from the said Chancellor a certificate, under the seal of the sald
University of Madras, and signed by the said Chancellor or Vice-Chancellor,
in which the particulars so stated shall be deciared.

Grant of degrees.

XV. The said Chancellor, Vice-Cho- zellor, and Fellows shall have
. power to charge such veas mable fees for the degrees to be
ees,

conferted by themw, and. upon adwmission into the said
: « University,
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University, and for continuance thercin, ag they, with the approbation of the
Governor of Hort St. George in Council, shall from time to time see fit to
impose. Such fees shall be carried to one General Fee
Fund for the payment of expenses of the said University
under the directions and regulations of the Governor of Fort St. George
in Council, to whom the accounts of income and expenditure of the said
University shall once in every year be submitted for such examination and
audit ag the said Governor of Fort 85, George in Council may direct. '

Annual accounts.
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